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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 329/2024

IN THE MATTER OF:

RAJENDRATYAGI = .. APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ... RESPONDENT

RESPONSE _ON BEHALF OF REGIONAL OFFICE, NOIDA,
UTTAR PRADESH POLLUTION CONTROL BOARD (R-8) IN
COMPLIANCE OF ORDER DATED 28.07.2025.

|, Reetesh Kumar Tewari, S/o Shri J.N. Tewari, aged about 50
years, Regional Officer, Uttar Pradesh Pollution Control Board,
Noida, Gautam Buddha Nagar do hereby solemniy affirm and

state on oath as under:

1. That |, The Deponent in the above Captioned matter am
fully conversant with facts of the case and is competent

and authorized to swear the present affidavit.

2. That |, State that the contents of the affidavit have been
drafted by my counsel on my instructions and the and the
contents of the same are irue to my knowledge and

nothing material has been concealed therefrom.

3. That the prelsfeht”"matter came up for hearing on
28.07.2025 when this Hon'ble Tribunal directed as under:
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I/ " Mahatjr Singh
* | Noida G§. Nagar
Regd No\195

‘t camed Counsel appearing for Uttar Pradesh
Poliution Control Board (UPPCB) seeks three weeks'’
time to carry out the extensive inspection of the area
concerned and find out projects/constructions which
are being done in violation of the environmental

norms and initiate action against them.”

4. That Uttar Pradesh Pollution Control, through its Regional

Officer, Greater Noida and Noida has been impleaded as
Respondent No.7 and Respondent No. 8 respectively and
notice in the said matter has also been issued by the

Hon'ble Tribunal.

. That officers of the Regional Office, Uttar Pradesh Pollution

Control Board, Noida have conducted site visits of all 17
villages of Noida region, namely, Sorkha, Sarfabad, Garhi
Chowkandi, Parthla Khanjarpur, Behlolpur, Salarpur,
Sultanpur, Raipur, Gejha, Naya Gaon, Shahdara, llahbaas,
Bhangel, Momnathalpur, Tilwara, Kondli and Badauli on
11.09.2025 and 12.09.2025. Out of these, 16 villages are
under the jurisdiction of Regional Office, Noida and Village
Tilwara falls under the jurisdiction of Regional Office,

Greater Noida.

. That it has been observed during site inspection of above-

mentioned villages that few shops, individual residences
and three-four storeyed builder floors are under
construction, however, no development by individual
developers/colonizers was observed by making plotting in

the area. Interaction with local residents/villagers was also
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done in this regard during said inspection and they also
denied of any such activity in the area. Copy of site

inspection report is annexed as Annexure-I.

7. That during the inspection it was observed that some area of
Villages Shahdra (near Sector 141), Garhi Chowkandi (near
Sector 121) and Behlolpur (near Sector 63) fall under flood
plain zone. It has been observed during inspection and
confirmed from the residents as well that illegal plotting is
underway in flood plain zones of these villages. The above
said illegal plotting work was also found during the previous
inspection dated 01-07-2024 and 02-07-2025. Accordingly,
notice has been issued to Executive Engineer, Irrigation
Department on 03.07.2024 to ensure that such illegal
plotting be stopped with immediate effect and action be also
initiated against the violators under the provisions of law.
Copy of letter sent to Irrigation Department is annexed as

Annexure |l.

8. That the State Pollution Control Board has adopted Central
Pollution Control Board's categorization of industries as Red,
Orange, Green and White Category on 12.02.2025. Copy of
said order is annexed as Annexure Il. As per said

categorization, Building and Construction Projects having
buitt up area of more than 20,000 square meters have been
categorized under Orange Category and Projects having
built up area of between 5,000 Square Meters to 20,000
square meters, have been categorized under Green
category. No individual construction with built-up area of
more than 20,000 square meters has been found in above-

mentioned villages.

N
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9. That Central Pollution Control Board vide letter dated

02.11.2018 has issued directions under Section 18(1)(b) of
Water (Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 to expand list of
green and white categories of industries incorporating
new/left over industrial sectors. Pursuant to these directions,
Uttar Pradesh Pollution Control Board vide order dated
09.01.2019 has issued an order for incorporation of left out
sectors. In the said order, Building and Construction projects
less than 5000 square meters built-up area and having
discharge less than 10 KLD, have been categorized under
White Category. The said order also clarifies that industries
listed under White Category are exempted from obtaining
consent from the Board under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981, if the unit
satisfies the conditions enlisted in the said order. No
individua! site with built-up area of more than 5000 square
meters has been found in the said villages. Copy of said

order is annexed as Annexure [V.

10. That as per the provisions of Environmental Impact

Assessment, 2006 notified on 14.09.2006, all Townships and
Area Development Projects covering an area of more than
50 Hectares and/or having built-up area of more than
1,50,000 square meters are covered under Section 2 and
need to obtain environmental clearance from relevant
authority, and subsequently consent to establish and consent
to operate from the State Board. No individual development
which may be categorized under above-mentioned category
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of Township and Area Development Project of Environmental
Impact Assessment, 2006 notification, has been observed in

above-mentioned villages.

The response is hereby submitted for kind consideration of

this Hon'ble Tribunal.

DEPONENT

VERIFICATION:

I, the abovenamed deponent, do hereby verify that the contents
of above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been

concealed therefrom.
VERIFIED ON THIS THE £¢.. DAY OF SEPTEMBER, 2025

AT.NO)PA ..
R
DEPONENT

LOE MAHAV
NAGAR U P>

NOTAR)

30 SEP 2005
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horized and ilfegal construction of

1. In this original application, Applicant has raised a grievance thai unaut
in Greater Noida and Neida in

houses, shops and other commercial establishments on large scale is in progress
violation of environmental norm. Since many of these illegal constructions are being done with top soil, the act is
causing large scale illegal mining of top soil in and around the villages, resulting in deep, catastrophic pits which is
giving rise fo & vicious cvcle. It is the allegation of the Applicant that these consiructions are being done without
obiaining mandatory Consent Vo Establish and Operate under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 from the Uttar Pradesh Pollution Control Board (UPPCB). It is also alleged that these illegal
constructions/colonies are being developed withow! having any sewerage neiwork in place and withowt having Consent
io Establish and Operate under the Air {Prevention and Conirol of Polhution) Act, 1981 and without NOC' to draw
water from tubewelis. In the OA, Applicant had given the details of places where such constructions are in progress as

B T PR - - SR kil O - - 4

3. That several dozen private unscrupulous, Sly-by-night builders, property dealers and land mafia
are illegally plotting, developing unauthorized and illegal colonies/townshipsivillas/shops and constructing
aparimenis(flats on a massive scale in several villages of Greater Noida, including, but not limited io
Sadullapur, Accheja, Dhoom Manikpur, Jacn Samana, Roja Jalglpur, Roja Yakubpur, Khairpur Gurjar.
Vaidpura, Saini, Sunpura, KheriBhanauta, Milak Lacchi, Patwadi, Bisrakh, Khera Dharampura,
Chhapraula, Dujana, Chitehera, KheraDharampura, Chipyana, Jalpura, Kulesra, Roja Yakubpur, Shahberi,
ftehera, Haibatpur, Habeebpur, Satyana, Khera Chauganpur, Girdharpur, Deri Skanar, Deri Maccha,
Badaipur, Bambawad, Mahawaed, Surgjpur, Dewla, Roopvaas, Shyorajpur, Mokoda, Tilapto, Ropvaas,
PBodaki, Bil-Akbarpur, Ghori Bacchera, Deri Maceha, Khodna Kurd, Aamka, Lokhnaavli, Birondi, Bironda,
Dhadha, Daabra, Ajayabpur and Dadri villages of Greater Noido. The lands on which such illegal and
unauthorized constructions are being carried out are highly fertile arable Jurmlands, on which
agricultureffarming has been traditionaily practiced by the locals. More than 20000 ha of land is usurped by
private buildersicolonizersiveal estate agentsiproperty dealers for carrying out illegal and unauthorized
ing the expanse and extent of iliegal

constructions, in Greater Noida alone. (Geo-tagged photographs showi
Greater Noida and Noida are annexed herewith and

4. That M/s Ghaziabad Developers & Builders, Bhagwati Developers as well as other Project
nents are constructing/developing Dwarka City Colony (on the erstwhile Piot of Samtel Colour Pictiire
GT. Road, in Greater Noida, Gawtam Buddh Nagar), Samtel Enclave (on

. . Tubks, in Chhaprauia village, along
Malawil Singh
' . the erstwhile Plot of Somiel Colowr Picture Tubes, in Chhapraula village, along GT. Road, in Greater Noida,
Noid (3.B. Nag" | Gaudmm Buddh Nagar) and Sahara Enclave/City (on G.T. Road).

5. That illegal and unauthorized constructions are also being carvied out in villages under Noida,
Juding, but not limited o Sorkhe, Sarfabad, Garhi Chowkhandi, Parthle Khanjarpur, Behlolpur, Salarpur,
s anpuir, Raipur, Gejha, Naya Gaon, Shahdara, flahabaas, Bhangel, Momnathalpur, Tilwara, Kondli and

dauli, More than 15000 ha of land is usurped by private buildersicolonizersiveal estate agenis(property

; (f " dealers for carrying out illegal and unauthorized constrisctions, in Noida,”
d to Annexure A-3, the

Ty et iarned Counsel appearing jor the Applicant, during the course of argument, has referre
response given by UPPCB disclosing that no information as per office record is available in respect of these
developers/developments. He has olso referred to the photographs which are enclosed us Annexure A-1 (page 36

onward) and has submitied thai these are ol illegal constructions withowt requisite permission under the

enviropmental laws.
3. The OA raises substantial issue relating to compliance of the environmental norms.
4. Issue notice to the respondents, Applicant is divected to serve the respondents and file affidavit of service at least one

week before the next date of hearing.

5, Liston 08.07.2024...”
mowr@ﬂgﬁaarféwa%aqﬂaﬁma%faﬁﬁo 1 (5) ¥ sSfeafem T

i e ; §-12,/1, DR, ACE—20101 B 70 : 0120-4974552

HeHTEY 2 TC-12V, Eﬁﬁ e, TG TR, TR 226010
. Website - www.uppch.com, e-mail ; romoida@uppch.in
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Annexure-ll1274

A I 6 FE € @ra yeuur fraxur aré
@ BRI _ﬁygu CENTRAL POLLUTION CONTROL BOARD
W Lifestyle for aer g yiaTuT, a9 UE WeEr] uiEdT wae, WEd SR
ENVIrONMent  owesm - ocramr-owermae  pnieTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
CP-18/1/2023-1PC-VI-HO-CPCB-HO Date: 12.02,2025
To
The Chairman
State Pollution Control Board/Pollution Control Committee
(As per the list)

Sub: Directions under section 18(1)(h) of the Water (Prevention & Control of Pollution)
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 regarding
harmonization of classification of industrial sectors under Red, Orange, Green,

White and Blue categories.

WHERREAS, under section 16 (2)(b) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the Central Pollution Control Board (CPCB), constituted under the
Water (Prevention and Control of Pollution) Act, 1974, is to coordinate activities of the State
Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of Pollution)
Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of Pollution) Act, 1981,
one of the functions of the CPCB is to provide technical assistance and guidance to SPCBs and

PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs/PCCs were
following different criteria for the classification of industrial sectors under different categories.
Therefore, in 2012, to have uniformity in classification throughout the country, CPCB vide
letter no. B-29012/1/2012/ESS/1526-1563, dated 04.06.2012 issued directions under section
18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt and implement
standardized list of Red, Orange and Green categories of industries; and

WHEREAS, in 2016, the Central Pollution Control Board (CPCB) developed a scoring
methodology based on the Pollution Index (PI) to harmonize the criteria for classification of
industrial sectors. The PI is determined based on Precautionary Principle- by evaluating
potential of water pollution, air pollution, and hazardous waste generation from particular
sector. CPCB vide letter no. B-29012//ESS(CPA)/2015-16, dated 07.03.2016 issued directions
under section 18(1(b) of the Water Act, 1974 and the Air Act, 1981 to SPCBs/PCCs to adopt
and implement revised classification. SPCBs/PCCs were also directed to categorize any new
or left over sectors at their level by constituting a Committee and following the methodology

'PCB; and
/ é/\\ ,L' Page 10of 5
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WHEREAS, CPCB vide letter no. B-29016/ROGW/IPC-VI/2020-21, dated
30.04.2020, issued directions under section 18(1)(b) of the Water Act, 1974 and the Air Act,
1981 to SPCBs/PCCss regarding segregated list of non-industrial sectors (activities/ facilities/
infrastructure/ services) such as sewage treatment plants, healthcare facilities, hotels, building
and construction projects, airports, highways etc. Further, CPCB also classified few additional

sectors from time to time; and

WHEREAS, based on the experience gained over the years in Pollution Index
calculation, use of cleaner fuels like PNG/CNG etc., adoption of cleaner technology resulting
in reduced emission/wastewater generation, a need was felt to revisit the classification

methodology of 2016; and

WHEREAS, during July 2023, CPCB prepared a “Draft Report on Classification of
Industrial Sectors into Red, Orange, Green and White Categories: A Tool for Progressive
Environmental Management” which was uploaded on CPCB website for seeking
comments/suggestions of the stakeholders/public on the same. The draft report was also
circulated 10 SPCBs/PCCs/MoEF&CC for comments; and

WHEREAS, CPCB vide office order dated 26.09.2023 constituted a committee to
critically examine and analyse the comments/suggestions and to make recommendations for
suitable incorporation in the finalizing the methodology and classification; and

WHEREAS, based on the stakeholders’ comments, a need was felt to
promote/incentivize units for adopting measures resulting in better environmental
performance. Additionally, a requirement was also felt for separate category — Blue Category-
for essential environmental services for management of environmental pollution arising from
domestic/household activities. Accordingly, CPCB prepared an “Addendum and substitution
thereto in Draft Report on Classification of Sectors into Red, Orange, Green, White and Blue
Categories”, which was shared with SPCBs/PCCs and also uploaded on CPCB website on

11.07.2024 for seeking inputs/comments; and

WHEREAS, the amendment in Section-21 of the Air (Prevention and Control of
Pollution) Act, 1981 through the Jan Vishwas (Amendment of Provisions) Act, 2023 and
amendment in Section-25 of the Water (Prevention and Control of Pollution) Act, 1974 through
the Water (Prevention and Control of Pollution) Amendment Act, 2024, grant exemption to
certain categoties of industries, as notified by Central Government, for obtaining consent under

these Acts; and

WHEREAS, the Ministry of Environment, Forest and Climate Change, Government of
India vide notification no. G.S.R. 702(E), dated 12.11.2024 granted exemption of consent
under the Water Act, 1974 and the Air Act, 1981 to exemption of Consent to Establish (CTE}
and Consen w@ [ 0) to all industrial plants having pollution index score upto 20 (at
present t‘%@/‘hﬂ 141 sectars under white categories as per 2016 methodology) subject to

Page20f 3
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condition that such plant shall inform in writing to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC); and

WHEREAS, the MoEF&CC vide letter no. Q-15012/2/2022/-CPW-Part (1)/e-240741,
dated 14.11.2024 has issued Standard Operating Procedure for implementation of the said
Notification dated 12.11.2024. The SOP includes the following provisions for White categories
of industries:

i.  Industry to intimate to concerned SPCB/PCC about operations and self-declare the
compliance with prevalent rules & regulations,

ii, Concerned SPCB/PCC to maintain separate list of such industries/activities, and

iii.  Concerned SPCR/PCC to ensure that no activities other than those intimated, are carried
out by exempted units.

WHEREAS, the Committee constituted by CPCB evaluated the comments,
incorporated the suitable changes and finalized the revised methodology as well as
classification of sectors. Final report in this regard titled as "Classification of sectors in to Red,
Orange, Green, White and Blue Categories (A tool for progressive environmental
management)" was submitted to Ministry of Environment, Forest and Climate Change
(MoEF&CC) for concurrence. The MoEF&CC vide letter no. Q-16017-57-2015-CPA, dated
15.01.2025 granted concurrence to the revised classification; and

WHEREAS, as per the revised methodology, the category of the sector is decided based
on the following ranges of Pollution Index:

i. Red: PI= 80,

ii. Orange: 55 <PI<§0,
iii. Green: 25 <PI <55,
iv. Whiie: PI<25;and

WHEREAS, based on the revised methodology, CPCB has classified a total of 419
sectors and sub-sectors as under:

i.  The Red Category: 123
ii. The Orange Category: 137
iii.  The Green Category: 94
iv.  The White Category: 54
v.  The Blue Category: 9; and

WHEREAS, the purpose of classification is to ensure that the industry is established in
a manner consistent with the environmental objectives and also to prompt industrial sectors to
adopt cleaner technologies, ultimately resulting in the generation of no or minimum pollutants.
The revised classification system also defines criteria for incentivizing such industry. The
industry may self-assess the PI score as per defined criteria and can submit application to
respective SPCBs/PCCs for consideration; and
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NOW, THEREFORE, in the exercise of the powers delegated under Section 18(1)(b} of the
Water (Prevention & Conirol of Pollution) Act, 1974 and Section 18(1)(b) of the Air
(Prevention & Control of Pollution), Act, 1981 the earlier directions dated 07.03.2016 and
subsequent directions/letter in the context of categorization of industries are withdrawn with
immediate effect and following ‘Directions’ are hereby issued for compliance by all

SPCBs and PCCs:

1. That SPCBs and PCCs shall immediately adopt the revised methodology for
classification of sectors and list of 419 sectors/sub-sectors classified under Red,
Orange, Green, White, and Blue categories as detailed in the attached report-
“Classification of Sectors into Red, Orange, Green, White and Blue Categories (A tool
for progressive environmental management)”.

2. That all pending application for consideration of consent (CTE/CTO) and future such
application shall be processed as per the revised classification. In case CTE granted
before the revised classification, applicability of CTO will be as per revised
classification.

3. That the revised sectors/subsectors classified under Red, Orange, Green, White, and
Blue category of sectots as given in the attached document shall be used by the SPCBs
and PCCs for consent management, inventorization of units under different categories,
siting criteria, deciding environmental surveillance frequency, calculation of
environmental compensation, etc., as per the guidelines issued from time to time.

4. That SPCBs and PCCs shall prepare the inventory of Red, Orange, Green, White and
Blue categories of units operating in their jurisdictions, based on the revised
classification. SPCBs and PCCs shall upload the category and sector-wise list of such
units on their website. SPCBs and PCCs shall also forward such list to CPCB, latest by

30.06.2025 and thereafter updated list by 30th June every year.

5. That the classification of sectors shall not be linked to sanction of loans/finance of bank
proceedings.

6. That any further addition of any new or lefi-out sector and their classification which is
not listed in the revised list of Red, Orange, Green, and White categories, shall be done
at the level of concerned SPCB /PCC by constituting a Committee and following
revised criteria & guidelines as detailed in the attached report and no concurrence of
CPCB shall normally be required. Intimation of same from time to time will
suffice. However, addition in Blue Category Sectors-Essential Environmental Services
for domestic waste management, will be done at the level of CPCB only. SPCBs/PCCs

may forward their proposal, if any, to CPCB in this regard.

7. That SPCBs and PCCs are required to prepare and submit list of additional sector
classified under white category to CPCB on annual basis, by 30" of June every year, in
the prescribed format (Annexure-V) as given in the attached report, for further
notification for exemption from consent as per the provisions of the Jan Vishwas
(Amendment of Provisions) Act, 2023, the Water Act, and the Air Act as amended

from time to time by MoEF&CC.

785 fTha Bs and PCCs shall constitute a committee as prescribed in the report to
; V’?~ » Levaluate the applications of the units for incentives due to adopting measures resulting
///\ 4 i@bp{; é' onmental performance and reduction in PI score. The SPCB/PCC shall
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place the separate list of such units on their website and also submit list of such units
to CPCB on Annual Basis by 30th June every year.

The SPCBs/PCCs shall acknowledge the receipt of directions and submit the "Action Taken
Report" in compliance with these directions to CPCB before 20.02.2025.

Enecl. As above.

(Bharat Kumar Sharma)
Member Secretary

(®

Copy to:

1. The Chief Secretary of all the States and UTs
{As per the list)

2. The Secretary,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secretary,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road, New Delhi-110 003

5. The Joint Secretary (CP Division)
Ministry of Environment, Forests and Climate Change

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 110 003

6. All Regional Directorates, CPCB

(As per the list) y
(Bharat Kumar Sharma)

Member Secretary

©

Mahavl Singh
Noida G.BNagar | %

(%7/7' \‘\ | £5
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W1l W2 W3 r y K ¥ 2 Plu Pollution  Category Concerned

Index Division

(P

RAILWAY SIDINGS

7.1 | Railway sidings / Mineralstock | ¢ | @ 1 0 |0 |25|0 |25 |0 | 0| 0 250 | Green Fugitive emissions dve to loading, UPC-1
vard | unleading, storage and

7.2 | Railway sidings only for 4 a 1] ] [ 1 O 0| o 0 11} White transportation of the minerals. UPC-1
defence pumpose

80 | PORTS AND HARBOURS

8.1 | Ports and harbours, jetties and | 20 | 30 [ 25 [ 75 | o |25 ] 0 | 25 | 30 WM-1
dredging operations |

8.2 | Portsand harbours (only 20 25 (20| 65 | 0 | 25| 0 |25 |30 WM-1
containers handling)/ Captive
jetties

|

9.0 | Automobile service stations/ ‘ 20 ‘ 25 l 20 l 65 J 20‘ o ‘ 0 ‘ 20 ‘ 30 IPC-V

workshops ! |

| 10.0 | BUILDING CONSTRUCTION PROJECTS

10.1 | Building construction project 0 0 | 25|45 |25 0 |25|{50 0 | O |0 61.3  Orange' | i. During the construction phase, the UPC-1
= 20,000 8q. m. built-up area I | sector is mainly air pollti
10.2 | Boilding construction projeet | 20 | 0 |20 [ 40 [0 [0 | Q0 [ O O O | € 400 Green? | However, in post construction phase UPC-1

> $,000 5q. m., bui < 20,000 5q. ] * | itis mainly water polluting due to
I .| generation of sewage, Consent to

. built-up area {without
connectivity to terminal STP) ittt Establish/Operale to be taken as per
(r | EC conditions, as applicable.

| 13 ? | 1i. Building construction project =
I | 5,000 sq. m., but < 20,000 sq. m.
| | built-up area (with connectivity to
| terminal STP) may not require
| separate classification.

| iii. For projects < 5000 the

| ater shall be ged

|| according to on-site sanitation

methods as mentioned in the Manval N
\ on Sewerage and Sewage Treatment

Syatem (2013), published by the

82
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b W1 W2 W) Plw Al Hl H2 Pln Pollution Category Remarks Concerned
No. Index Division
(FD)
Central Public Health and
Environmental Engineering
Organisation (CPHEEQ}, and as
amended from time to time.
1.0 | Standalone mechanized laundry l 20 ‘ 0 I 20 ‘ 40 \ 25 ‘ ¢ ‘ 25 | 50 I 0 ‘ 0 ‘ 0 ‘ 60.0 [ Orange | IPC-V
(using boiler) ¥
12.0 | Mew highway construction o0 0 0 [25|25(25|7 0|0 | 0 750 Orange Such projects involve use of hot mix UPC-]
praject . | plants, ready-mix concrete plants,
| construction activities generating
J fugitive emissions, etc.
13.0 | DAIRY FARM
13.1 | Dairy Farm {having more than 30 | 25 |25 |80 |0 |20[0 20| 0|0 0 820 Dairy farns having less than 15 1PC-IV
500 animals) animals do not require separate
13.2 | Dairy Fann (having 10§ 10500 | 30 [ 25 [ 20 | 75 | 0 | 20 | 0 2000|070 715 Orange | classification. IRC-TV
animals) . e
13.3 | Dwiry Farm (having 15 to 100 30 |25 | 15| | o |20f0]20]0 1] 0 73.0 - Drange IPC-IV
imals) |
14.0 | Gold Assaying & Hallmarking v] )] 1 0 |30 |0 |35 |25]10) 35 464 Green | Lead oxide, nitrous fumes are 1IPC-V
Centres generated during cupellation and
| parting acid treatment, respectively
conteibuting to the air emissions.The
| hazardous waste is g ted during
. '|' fire assay in the form of spent cupels
| bearing lead, spent acid, sctubbed
| water etc.
I::IJI _.l_
15.0 | Facility of handling, storage., [} 0 0 0 o250 ]25]| 00 [ 250 | Gl'méen' i 1PC-V
and transpottation of food 13 % |
grains in bulk WAL gl
16.0 | Flyash export or disposal | 0 ‘ 0 ‘ o | 0 | 0 ‘ 25 ‘ 0 ] 25 | 0 ‘ o]0 ‘ 250 |I " Green '-I IPC-V
operations | 4 =

83
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Annexure-IV

U.P. POLLUTION CONTROL BOAR .
TC-12V, VIBHUTI KHAND.
GOMTI NAGAR, LUCKNOW
Ref. No. cl 282 6F ) -\ ]ET’{:: 2 } 2pl9 Date-cﬁ]blh‘?

Pursuant 1o the modified direction under section- 18(1){%) of the Water {Prevention &
Contro! of Pollution) Acl, 1974 and the Air (Preventiion & Control of Pollution}y Act, 1981
regarding  harmonization  of classification  of  industrial  sectors  under
RED/ORANGE/GREEN/WHITL categories vide letier no. B-29012/ESS(CPA)2015-16
Dated 07-03-2016 circulated final report on revised categorization of industrial sectors under
RED/ORANGE/GREEN/WHITE has been evolved on the basis.of range of Pollution Index..
'Categorization’ is based on the relative pollution potential of the industrial sectors and

grouping of the industrial sectors based on the use of raw materials, manufacturing process

adopted and pollutants likely fo be generaled.

o Industrial Sectors having Pollution Index Score of 60 and above - Red category
o Industrial Sectors hiaving Pollution index Score of 41 and 59 = Orange calegory
o Industrial Sectors having Pollution index Score of 21 and 40 - Green category

o Industrial Sectors having Pollution Index Score of incl. & up1o20 - White category

Whereas based on relative Pollution Index, the aumber of industries i various categories are

as under-

i.  The Red category of industrial sectors: 60

ji. The Red category of industrial sectors: 83
iii.  The Red category of indusirial sectors: 63 and
iv. The Newly introduced White catcgory: 36

Further CPCB issued direction under section- 18(1)(b) of the Water {Prevention &
Control of Pollution) Act, 1974 and the Air (Preventicn & Control of Poliution) Act, 1981
vide its letter no. B-20012/MSMESAPC-V172017-18/ 12189-12230 dated 02.11.2018 that

"SPCRS/PCCs shall issue the expanded dist of green and whitc catepories of industries

within a myﬁih '_' = N

0
=¥ P
/ ] _‘\,bq\\b\\'a‘?h
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Incompliance of the directions a commiiles of Senior Engincers and Scientist of
UPPCR was constituted and identification of new Green and White industrial sectors which
do not fall under any of the above Green and White calegories has been done and sent io
CPCHB vide letter dated 12.12.2018. Member Secretary, CIPCB has emphasized vide its letter
no, 20 12/1PC-VI/2018-19 dated 04.01.2019 that further action of expansion of the list is o
be cartied out by UPPCR irsclf. IHence the identified Jist of Green category-28 indusirial

sectors and White category-156 industrial sectors have been idemified and being presented in

23

table- 1 & [l respeciively (given below) -

| as fuel

20

Table- 1. Green Category Left vut sectors in the CPCBE rategorization,
|8 Industry Sector | W1 | w2 ‘ W A1 [A2[ A [H] W+A | Ten | REMARKS |
N | ; | +1 1ati |
Q. ve
Cat
cgo |
.| ry
Gas Genser of DG set of
)> capacity = [ MVA bat capacity > |
<3 MVA : MVA bur< 5
MVA has been
[ scored 20 in Al |
' {ie. AIC)in
CPCB
' categorization.
i - — = W - 10 - 25 G | while ascore of
. Altobe 10(.e.
i iA]E)incascof‘
pas generator is
| provided and
i accordingly may
be categorised
in Green
- category.
Bakery ahd
conlcctionery umits
with production d
2 | capacity > 1 TPD. { 20 - |20 10| - [ 10|~ | 375 G
With gas based ovens -
! furpaces or based on
electricity }
Chanachur and tadoo '
from pufied and
3 | beaten rice( muriand | 20)
shira) using Gas fired |
/ electric oven {1
Flakes from rejected
4 | PET bottle using gas

201 14
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_! Food and Foed

provessing ineluding
fruits and vegetabie
processing based on - }
|
|

sas based boiler

10 | - 10 ‘ - | 375 G | pas have been

| Normal Water |
and Air |

-polluting.
Boilers based on
fuel other than

[ scored 13 in A

{i.c. ATD), r
while for gas
boilers it is 10
i.e. AJE,

1 powder and other

Manufacluring of
tooth powder,
loothpaste, talcum

cosmetic ilems based
on gas boiler

20 | -

Synihetic detergent
and wsing formulation
only. not
manufactyring
LABSA

| Ayurvedic and

homeopathic meédicine
based on gas fuel

20 | -

20

| Ceramics and

refractories based on
_gas fuel

Dairy and dairy
products ( small scale) |
having gas based

boiter

0| -

20

10] = |10

37.5 G

Fish food, poultry
feed and cattle feed
Mixing Only

fee Crearn based on
gas fuel boiler

20 -

20 |

Modular wooden
furniture from particle
| board, MDF< swan
timber efe, Ceiling
tiles partition board
from saw
dust, wood chips ete,,
and other agricultural
waste using synthetic
adhesive resin,
wooden box making
(Wilh gas based
‘boiler)

Paint blending and
mixing {Ball mill} .
vessel mixiing ( No
washing) '

37.5 G

Indusrty or processes

3of 14



operations (based on
| gas as fuel)

meaI_J—Petha

nanufacibring units
bused on coal/ cokes

=

|

Industries in i
which the daily

consumplion of

16 | wood yas as fuel } 12| ~ |12 - 30 G | coal/ coke/
wood! gas is
J [ | less than 12
gy L L4 ‘ MT/day
Restaurant (7 36 ' ' ; [ This score is
seating capacity) J ' applicable for
17 | h_aving gag fired T I TS (P T O G re_stfmrants
Tandoor : _ having
i ' ‘ discharge less
i L than 1D KLD |
| ‘Manufacturing of
tocth
ig | Powdertoothpasie, | oy | og 4 [ J10 |- |35 | G
taleum powder and
other casmetic iloms ,
based on gas a5 fuel | O il
| Aluminiuin & copper , N R
extraction froms scrap | [ | G p(;j!unou
19 | using gas fired | =10 10 3385 | G |Seoreorges.
furnace (dry process ] 0 fired furnace is
et | 10 (i.e. AJE)
| only) - | - |
Ferrous and Non- ( J | 1- This
lerrous metal cateégorisation is
extraction involving ! applicable for
different finnaces seconddry
through mel ting. production of
refining, re- | ferrous &
processing, casting | nonferrous
and alloy making | metals
- based on gas as Tuel (excluding lcad}
up-to T MT/hour
production.
2- This
categorisation is
20 - - - [ 35| - 15| -] 335 G | valid for units
" having
Coal/fueligas
less than 12
‘ M'T/day.
3- This
calegorisation is |
not valid for
lead metal
i exiractions.
4- This
categorisation is
not valid for :

AQD turnaces. |

4of 14
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b ply-board

i manufactiring

i including Veneer and

F 21 laminate) with gas

| fired boiler/ thermic

i | fluid heater {without

o presioplang

I ! Rotling mill {oil or

i 22 ! coal fired) and cold

} _|solting mitl
Hatels {up to 20

| rooms and withou

boilers) and having

wasie water

generation < 10 KLD

and no hazardous

__| waste generation

i 23

|

12

Steam calendaring
fzero finishing/
centering ete.

1 (withoul washing
process or having pas
fired boiler)

24

‘ Hosiery/ Garment
manufacturing wiih

| washing cnly {without
75 bleaching and dying)

‘ [ with discharge Jess

than 10 KLD and is

/ connecied to public

| sewer

| i2

| Stand alune sand /shot
‘ 26 | blasting with inbuin
| bag filier L
Washing and cieani
of seeds eg, Sesame
using gas fired boiler
| upto 42 MT/hr

26

Manuficturing of
Sodium Silicate using
as fircd furnace

27

Bedded HCE's having
beds less than 30 and
discharge Jess than (0
KLD and connected to
. Public sewer leading

' to §TP and not having
[ | no lavundry

28

|
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Table-ik,

27

WHITE CATEGORY Left out sectors in the CPCB categorization.

- S
Na

|

Industry Sector | W1 | W2 |

|

|

sﬂ_KTf A2 | A
|

H | W+A+H | Tenta
tvie

‘ Cafeg

| ory |

T All types of 1oys &

Doll making electrical
without Wt process,

Aluminium, Stainless
Steel, Brass Vessel
marking units having
only procgss.
spinning without use
.of buffing, polishing.
and pickling,

| washing, Hot/Cold
| rolling annealing

| furnace and anodizing
_processes.

Bee_ keeping

Belt Fastuer units

| without wet process

Bio-gas

Biscuits, Pastries,

Bread, Bakery upto
100 ke/day

Cakes, Confectionery, |

£ % ==

Black smithy shop

Bock Binding

]

Candle manufacture

11

Chewing Tobacco
packing

12

Coated electrb.dé
manufaturing

Dairy farming (Rural
Area focal point
periphery of 44 KIM.) |

DPC coating of
copper and
aluminiim weir
without any wet
process

IS

Dry Grinding of
spices

16
17

Embroidery
Fabrication umits

connected with

animal drawn

vehicles, trailers-

without any heat

ireatment, fumace use’

i.e. with no

cInissions,

6ol 14
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- 18 ! Finished leather ‘ i
| gonds, conversion of ! ! ’
' finished withaul wet
| process. A 1 [y - gy
! 19 | Fish Ponds.
20 | Floor Polish, Nail |
Polish, Tooth
Powder, Hair O,
Shampoo and Tooth g
| Paste with blending
21 | Fuel Dispensing only | W
{without Automobile
servicing, repairing
and painting). | j |
22 | General Wire
Industries like wire
| drawing, barbed wire,
Chain finks, making
units withouwt wet
APHOCESS, — :
23 | Gold/Silver smithy ; ' w
| shops with ng water _ :
| or chemical use. " ] | _
24 | Green W
' House/Floriculture
| under Mechanized
' process urider
controfled.
_ temperature. ; B | A . i
25 | Hand Tools without i |
| casting. _ _ -
26 | Handicrafts by ‘ ' | W
assembling. anly | g
27 | Houschold appliances
and kitchen
equipment, withoui
Wl pracess. ' L )
28 | 1T industry having i
dischurge [ess than 10 ' '
KLD
29 | Jobbing and
machining ] | |
30 | Manufacture of 1
| Cement Blocks ctc. u |
' 31 | Manufacture of Steel W
irunks/boxes/
drums/Shutters . :
32 | Muchanical i 1 W
clockiwaiches exc. |

- i ' W

33 | Mig. of Transformers
without poly

chlorinated )
Hydrocarben i I | RETE I J

g

Fol 14




. manudacturing units

Muosaic tiles. cement |
pipes. Spun pipes

JPIOCESS

| making.

Muotor and pump
muking without
foundry and wal

Mushroom cultivation
under contratled
conditionsffemperatar
€ and iis compost

Musical instrument |
with no wel process

Qit extracting by
kafifus or expefters
_without Beiler

1288

! Optical Frames and

- glasses without wet

process

a0

Orthopacdic’
equipment’s without
casting/wet process

w

Packing and
processing of items
using Mechanized
Procass

42

Packing of
Agricultural /Forest
Produce under
conirotled
Temperature

(Mechanized Process)

43

{-(mixing and
blending) (without
| ball mill) (without

Paints and vamishes

ury wel process)

Preparation of Photo
identify card by using
video camersa-laser
printing

45

R.C.C Bricks

46

Seeds processing
Unitz'hybrid Seeds-
Mechanized process

47

| Seviculture ynits

€|

LAk

48

| capacily) 3|

Small
restaurantscol{fee/Tea
shops aiid Snack
Bars{< 36 siting

sports Goods withoot
leather tanning &

| other wet process

Mahavir Singh
* ( Noida G.8. Nagar
Regd Nd. 1195

8of 14
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| 50 1 Tvping | k :
l | Centre/Xeroxing |
P31 | Tyre rethreading W
' (only cotd i
processing), L , ) i
52 [ Umbrelias, Raincoats, ' w
Tarpaulins without
| wet process R (Y I o [ =
53 | Weigh Bridpe w
54 | Weighing machines W
' | with no wet process | ! (R
55 | Welding Electrodes | il ‘ w
56 | Wooden and S ' W
corrugated Crates and
Boxes S ¥ — 1 | S |
57 | Zip Fasteners ' W
| $8 | Anachakkies. chilly W
| & musala powder, ’
[ powdering of spices ' L
59 1| Bedy building of : - h W
wooden boals &
|| rawlers !
60 | Fish net n e w
: manufacturing i
without dveing
61 | Gutka packing anits W
62 | Laboratory ware W
including ziass
L blowing_ L :
63 | Maize flake & maize | W
grit manufactaring ! _ |
| 64 | Optical frame without '
' | electroplating
65 | Re - packing of
firiished products (dry
products) i I _ .
66 | Safety match sticks W
67 | Silk twisting W
' {excluding dyeing &
de-gumiming)
68 | Sports goods W
69 | Honey processing w
70 | Diesel Generator Sets [ w
tpio 15 KVA with |
acoustic enclosures '
alongwith adequate
stack height Il
71 | Gas generator sets up W
to | MVA with
acoustic enclosures
alongwith adequate ' |
stack height . ! i< ! |
72 | Pickle manufacturing ] W
- 73 | import and o™ | W

SN 9of 14
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L T edibte oil oniv |
74| Non-beded HCE's ( ‘ ’ |
{elinics, dispensaries. -
I clinical |I
extablishment, health
camps. vaccination | !
‘ centres, medical or
surgical camps, blood
demation camps,
forensic laboratorics,
diagoostic center,
| Imaging center) | — | |
75 1 Building and - LW
construclion prajects
less than 5,000 sqm.
Built up area
(discharge less than
10 KLDY and ‘
connected to Public
sewer leading to 8TP , ! |
76 | Bamboo and cane '
production {only
drying) |
77 | Bcientific insulation
" and other coated
papet (only dry
| process) 1 By
| 78 | PVC goods moulding
through electrica)
exirusion process
79 | Raiiway slippers - | .
. | {only concrete) () S =
80 | Mineralized waler ' oW
81 | Earthen ' T w
wares/potieries of
glecirical heating
82 | Dry cleaning without
| using water and boiler
83 | Paper Jamination ' ; W
84 | Milk collection centre |
and cream separators

P .

85 | lce - eream, kulfi

| with freezer

| 8 | Noodles, dough

products, ban mango,

I papad (cold process) ' o S 1 |
87 | Syrup (sharbat) :

88 | Rice husking . |

89 | Gazak, Gurdani, : |

Revadi, Namkeen

{using electric heating’ '

only) : |

£

EARIES

10of 14

Mahayyw Singh
* | Noida G . Nagar
Regd No 1195
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9¢ | Manufacting of bidi,

cigar. chatool, zarda,

| chewing tobacce.
allied producis
Amanyally)

91 | Paper stamp, paper
concs, paper napking
Paper Pins, U Clips.
pen Haolders, Paper
product, stalionary,
cone, clps, sancers,
plates, envelope,
dolls, toys, printing
and publishing of
books, computer
stationary, card
printing (only dry
__ .| process)

“f

92 | Washing powders
(manual mixing)
93 | Wooden carpentry
work, doors,
windows, frame

and furniture,
fixtures, téays, rolls
structural and alied
products

boxes, packing cases.

| 94 | Niwar tape, lade and
= other yarm: products
(weaving only)

95 | Sheet metal
fabrication

96 | Metal wire drawing,
wiremesh copduit
pipe {eold process
only)

97 | Belts, nuts, acrown
(machining only}

98 | Balances
fassembling)

vaults, almirahs,
trunk, drum, lanks,
container, rolling
shutters (sheet melal
waork)

90 _| Steei furniture. sofas,

100 | Electric motors &
alternators
{assembling work)

101 | Caleulating maching
and compuiers
(assembling)

e

102 | Bags. briefcase / -~
suitcase, beddings,

g \
$
‘9‘\%"0

|| purse, belts (stiching) |
/’/

/ RE((?\\
/&?‘ %\
/O

= &

Hof 14
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L1093 | Wear (with finish raw | J I bow
¢ | materinl) | L _: _ N -
4 | Optional and { W
photographic ' i
| instruments J
{assembling) _ Bl
105 | Pen, pencils, eraser | W
and Shrapoer || _ o
106 - Plumbering and w
| lixnmes {job work) i
107 | Precision instruments w
; -{assembling) | ' Nl .
108 | Manufacturing of - w
! rickshaws, tanga.
bullock ¢aris (hand
drasn vehicles
assembly only) - |
109 | All types of ' W
' hodsehald and
| agricultural iterns | i
| repair and !
manufacturing i
servicing (job woik)
110 | fmitation jewellery W
| {withoul
electroplating/polishi
ni} o = 1
111 | M.S. Storage tanks | | W
112 | Hand locks ' W
| F13 | Screw drivers w
114 | Seat cushions W
1¥5 | Seed bins W
1 116 | Storage bins-steel W
117 | Tin frays ¥ | W
118 | Wheat and paiddy ' j W
threshers y I
119 | Wheed chairs for W
invalids
120 | Wire gauge, wire W
nctting (metallic) . LR
121 | Drinking straws | W
122 | Dry distampers ] I W
{without kiin /
|| furnace) ! L . |
[ 123 | File cover. file board W
| and lettef pads ! L sl _aafy -
124 | Wax costed paper I W
125 | Toilet paper roils & ' W
shest ' | J y
126 | Stickers. fabels and . ‘ ' W
transfer labels L1|je5 I___ 1l
127 | Paper napkins ) , | W
including facial rissue ! ‘ l
napkins il F Ll [ 1 i
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128

Blew and

i Compression

moulded plastic
goods

34

“.’

LT3

I'i32

129

Latex rubber balipons |

130

Plaslic bottie caps

[ W

P.P_Film and al) 1ypes

of co-extruded films
for packing

P.P/HDPL box
strapping

Polyster sheets
| (manual fabrication

but not inanufacturing
surgical gloves

Cable drum for ACC

| & ACSR conductors

£

Lk
o

" Wood seasoning plant

Teak sheet plywood

Teak fabricated
mouid block

£ £ €%

138

Wooden beats
(including
mechanized

| 139 | Cotton belting and

belt tacing

i40

Kurai mats

141

Measuring t;apes
cotton

142

Saniary towels

143

Shoe-laces, file tags,
and racking materials

’i_ £=€ =

144

Staple machincs

£45

Cuffe links, tie pins.

146

Sewing machine
(assembly)

Printing press

Boot polish

Coir mattresses
(without boiler)

£ == é[éz‘: €

PVC pipe, cables and
wire

Gum tapes

Canvas goods

Safety pins

RCC pipe & fittings

Perfumes (oniy
formulation)

Diesel engine

assembly

£ E|Z\ g £g =

-

130l 14
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U.P. POLLUTION CONTROL BOARD,
TC-12V, VIBHUTI KHAND, GOMTI NAGAR,
LUCKNOW

RW.E; ?ﬁ'— JC-4/SA-62/2021 Dat%g/‘*é?f’.;?

Pursuant to the modified. direction under section-18(1)(b) of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981
regarding harmonization of classification of Industrial sectors under RED/ORANGE/ GREEN/
WHITE category vide letter no, B-29012/ESS(CPA)Y/2015-16 dated 07-03-2016 circulated final
report on revised categorization of industrial sectors under RED/ORANGE/GREEN/ WHITE
has been evolved on the basis of range of Pollution Index, ‘Categorization’ is based on the
relative pollution potential of the industrial sectors and grouping of the industrial sectors based
on the use of raw materials, manufacturing process adopted and pollutants likely to be

generated. .

 Further, In compliance to the Hon’ble NGT order dated 05,10,2020 in the matter of OA
10.-214/2020 Dr. Sharad Gupta Vs Centre Pollution Control Board and others. A dispute was
raised in White category at Serial No.- 18 uploaded on the Board’s website vide this office
letter no.- G29267/C-4/SA-62/2019 dated 09.01.2019. The white category list of left out sectors
of CPCB list, prepared by UPPCB was re-examined and following clarification has been made
in the previous list at different Serial Nos. which are as under:-

r___S.No ' Industry Sector (Old) ‘ Industry Sector (New) | Tentative Category —‘
|
[ 7 Biscuits, ~  Pastries,  Cakes, | Biscuits,  Pastries,  Cakes, White
Confectionery, Bread, Bakery upto | Confectionery, Bread, Bakery upto
100 kg/day | 100 kg/day (Using LPG/Electric
| oven)
Black smithy shop I'B!ack smithy shop (Using LPG White I
only)
Candle Manufacture | Candle Manufacture (Using LPG White
| only)
Dairy farming (Rural Area focal point | Dairy farming (Less than 15 White
periphery of 12 K.M.) | Milching animals)
Finished leather goods, conversion of | Leather footwear and leather White
finished without wet process. products (excluding tamning, wet
process and use of adhesive) J
118. | Wheat and paddy threshers ]wmat and Paddy threshers White
(seasonal use in harvesting field
| | only)

Note- All the conditions mentioned vide earlier office order dated G29267/C-4/SA-62/2019
dated 09.01.2019 will remain unchanged.

T
“(Ashish Tiwari)
Member Secretary
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The exemption from obtaining consent of the Board under the provisions
of the Water (Prevention & Control of Pollution) Act, 1974 & Air
(Prévention & Ceontrol of Pollution) Act, 1981 and Hazardous Waste
Management Rules, 2016 for the above mentioned 156 White Category of
industries, if the unit satisfies the following conditions:-

That the industiy is cstablished/being established in the -demarcated
Industrial Estates/Zones classified by the State Authorities viz UPSIDC,
Department of Industries, Avas Vibhag under draft Master Plan or in
mixed category area of predominantly Industrial aress within Municipal
limit or a Town/City after classification of the area by other concerned
Departments.

That the investment of the industry is not more than Rs. 5 Crore on plant
and machinery.

That there will not be any discharge of trade effluent from the industry
into steam or well or sewer or onto land and/or that induscry will not
discharge any air pollution including noise inte the atmospheve.

That the industry will not discharge any toxic/hazardous wastes and will
not handle any toxic/hazardous chemical.

Al such units identified as "Producers" under the provisions of The
Plastic Waste Management Rules, 2016 i.e. that is persons engaged in
manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets
or like or covers made of plastic sheets or multilayered packaging for
packaging or wrapping the commodity shall comply with "Extended
Producer's responsibility for environmentally sound management of the
product until the end of his life. -

In case industry is found to create conditions that generate any fype of

pollution or if there is any objection from the surrounding eommunity and if on
verification, it is found that such objection has some substance, the Board shall be at
liberty to tuke legal action against the industry under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974 and Air {Prevention & Control of
Pollution) Act, 1981 or Environment (Protection) Act, 1986 as considered appropriute.

Note No.2:

The industries which falls under white category of industries and have
installed DG set of capacity more than<d5 KVA and less than 1 MVA,

such industries shal],ﬁ'é"h sent only for the DG set under green
category. /’é

“{ Ashish Tiwari )

Member Secretary

14o0f 14
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N\ BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
A BENCH, NEW DELHI,

ORIGINAL APPLICATION NO. 329 OF 2024
(IA No. 128/2024)

IN THE MATTER OF:-

RAJENDRATYAGI ... APPLICANT
VERSUS
UNION OF INDIA & ORS. ....RESPONDENT(S)

RESPONSE/REPLY ON BEHALF OF U.P. POLLUTION CONTROL

BOARD

[, Vikas Mishra, S/o. Shri Ganga Sharan Misra, aged about 45 years,
Regional Officer, U.P. Pollution Control Board, Greater NOIDA, U.P.
do hereby solemnly affirm and declare as under:

1. That in the abovenoted capacity am well conversant with the
facts and records of the present case and being authorized,

competent to swear this affidavit.

2. That the abovenoted matter came up for hearing on
28.07.2025 when this Hon’ble Tribunal pleased to pass the

following order:

“11. Learned Counsel appearing for Uttar Pradesh
Pollution Control Board (UPPCB) seeks three weeks’
time to carry out the extensive inspection of the area
concerned and find out projects/constructions which are
being done in violation of the environmental norms and

initiate action against them.....

1296
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. That the present affidavit is being filed on behalf of the UPPCB

pursuant to the said order dated 28.07.2025 passed by this

Hon'ble Tribunal.

. That in compliance of said order, a joint committee was

constituted by the District Magistrate vide letter dated
11.08.2025. Copy of the said letter is being enclosed herewith

and marked as Annexure-1.

. That the joint committee has visited the site in question on

18.08.2025. During joint visit of the committee it was found that
many individual plots/houses are being constructed in Dwarika
city/Samtal Color and Sahara City site. During inspection it was
observed that the built-up area of plots/houses was not more

than 5000 sq. meters.

. That CPCB has categorized Red, Orange, Green and Blue

type of industries vide letter 12.02.2025. As per the said
categorization, building and construction project having built-up
area more than 20000 sq meters have been categorized as
Orange category and in case of having built-up area less than
20000 sq meters and more than 5000 sq meters, they have
been categorized under Green category. No individual
construction with built-up area more than 20000 sq meters

have been found in the villages/sites in question.

. That it is pertinent to mention here that as per the said

categorization, building and construction project having less

than 5000 sq meters built-up area and having discharge less
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than 10 KLD, have been categorized under white category. The
said categorization also clarifies that industries listed under
white category are exempted from obtaining consent from
Board under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of
Pollution) Act, 1981.

8. That the photographs enclosed at page no.1194 by the
applicant, the Regional Officer, U.P. Pollution Control Board,
Greater Noida has visited the site and observed that the built-
up area of said project is more than 5000 sq meters. In view of
above findings, the Regional Officer, U.P. Pollution Control
Board has sent a recommendation to the headquarter for
issuance of issue show cause notice under Air (Prevention &
Control of Pollution) Act, 1981 vide letter dated 28.08.2025.
Copy of the said letter is being enclosed herewith and marked

as Annexure-4

9. That the District Magistrate, Gautam Buddha vide letter dated
23.08.2025 has sent a letter to Greater NOIDA Industrial
Development Authority to take action against the defaulters in
accordance with law. Copy of the said letter is being enclosed

herewith and marked as Annexure=3.

10. That the Regional Office UPPCB, Greater Noida has
sent a letter dated 10.09.2025 to Greater Noida Industrial
development Authority (GNIDA) for obtaining details regarding
constructions having built-up area of more than 5000 sq meters
in the said villages/sites. Reply from GNIDA is awaited. After

receiving reply from GNIDA, actions will be taken accordingly.
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Copy of the said letter is being enclosed herewith and marked

as Annexure-4.

The above facts are being placed for kind consideration of this
Hon'ble Tribunal.

DEPONENT

VERIFICATION:
|, the above noted deponent do hereby verify that the contents of

above affidavit are true to my knowledge and belief. No part of the

same is false and nothing material has been concealed there form.

VERIFIED ON THIS DAY THEJ{;‘bAY OF SEPTEMBR 2025 AT G.B.
NAGAR

DEPONENT

Virendf : te
Advoca

REB. Nagar
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fawa: M/s Trinity Ventures/High Street Avenue (Promoter M/s City Plot Bazaar LLP), Khasra

No.-172, Village-Jalpura, Greater Noida, Gautam Buddha Nagar"c-f} freg "\4’[0‘({03'?10@0 ®
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I Sad B Cérl?curl RS M/s Trinity Ventures/High Street Avenue (Promoter M/s City
Plot Bazaar LLP), Khasra No.-172, Village-Jalpura, Greater Noida, Gautam Buddha Nagar @& [0og
Non-registration on the web-portal of the concerned SPCB/DPCC %@ %0 1,20,000 /—, Self-audit reports
not uploaded on the web portal and/or video fencing of the project boundary not being carried out 2g 0
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inity Ventures/High Street Avenue (Prélater Mi/s City Plot Bazaar LLP), Khasra No.- 1 302
?;’;; .{fli.lll:lgi-JaIPura, Greater Noida, Gautam Buddha Nagar @1 T e |
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4, ;t%ihwa?ujﬁﬁmﬁﬁﬁﬁm.o&zozsﬁwﬂﬁméﬁwégﬁi
PRI B TP 597 / 0—06 /2025 (&=1i 19.08.2025 ERT URAISHT BT AifcH
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5 gwﬂﬁ%mwm%W@Wﬁ45 D000 EHAT BT b
| Sioshio T wrfid T R, R WogoagouHo @ SR WAT 76 BT U
&l 9T 4|
6. ﬁﬁwzka‘ﬁmﬂ%ﬁ@mﬁmaﬂ—

Latstude: 9418 g
Longilude 7T 438985

7. St ® & WoTowowHo B T o 18015/01/2022-MERD-Vol-1V/1884-1905, dated

01.01.2025 ERT GRATTRIT § SMERT & STeer 7 SFUIer 7 U W W PR
#rfel SRR frd o 3 PR R i 2

(III) Construction & Demolition Projects/activities

i. Non-registration on the web-portal of the concerned SPCB / DPCC
Rs. 1,20,000 for projects with total arca construction < 20,000 sq. mir.

Rs. 2,40,000 for projects with total area construction > 20,000 sq. mtr. ¢ boundary
ii. Self-audit reports not uploaded on the wob portal and / or video fencing of the project bo '
not being carried out

pileniieesr] | Latilude: 28 SA941R
T Longitude: 77 439078

Rs. 20,000 for projects with total
Rs. 40,000 for projects with total
iii. Non-deployment of preseribed

arca construction < 20,000 sq. mir.
arca construction > 20,000 sq. mitr,
no. of anti-smog puns



1303 Rs. 7,500 for each anti-smog gun not deployed At4 site per day )
iv. Ineffective dust mitigation measures (with respect to provision of wind brakers /dust screens

J/covering of construction materials and debris etc.)

Rs. 7,500 for plot area < 500 sq. mtr. per day
R:. 15,000 fon]‘jplot area> 500 sq. mtr. & up to 20,000 sq. mtr. per day

Rs. 30,000 for plot area >20,000 sq. mtr. per day

MOTAT—
HOTOFIOTHO B
qiRe eY DT T

T3 o 18015/01/2022-MERD-Vol-1V/1884-1905, dated
T o R ST @ [Aeg uataReiy

01.01.2025 §IRT
grforgfef @Y o A Bi—
rﬁmntal Non- Self-audit reports | Ineffective dust | Non-deployment
Compensation registration on | not uploaded on | mitigation ~measures | of prescribed no.
the web-portal | the web portal and | (with respect to | of anti-smog guns

of the
concerned
SPCB /DPCC
Rs. 1,20,000 for
projects  with
total area
construction <
20,000 sq. mtr

/ or video fencing
of the project
boundary not
being carried out
Rs. 20,000 for
projects with total
area construction <
20,000 sq. mtr

provision of wind
brakers /dust screens
/covering of
constnrction materials
and debris etc.)

Rs. 15,000 for plot
area> 500 sq. mtr. & up
to 20,000 sq. mtr. per
day

Rs. 7,500 for each
anti-smog gun not
deployed at the site
per day

Rs. 1,20,000/

Rs. 20,000/-

Rs. 15,000/~ Per Day

Rs. 7,500/- Per Day

IH D f{&"lﬁ qRATSTET M/s Trinity Ventures/High Street Avenue (Promoter M/s City Plot
Bazaar LLP), Khasra No.-172, Village-Jalpura, Greater Noida, Gautam Buddha Nagar?ﬁ fag Non-
registration on the web-portal of the concerned SPCB/DPCC %@ w0 1,20,000 /—, Self-audit reports
not uploaded on the web portal and/or video fencing of the project boundary not being carried out %@
0 20,000 /—, Ineffective dust mitigation measures (with respect to provision of wind brakers /dust
screens /covering of constnrction materials and debris etc.) %ﬂ w0 15,000 /— Ufafas SEEIGE] B
%Y fafSr @ UG Non-deployment of prescribed no. of anti-smog guns %@ %0 7,500 / — Gfdfes
SeTerT B B Ry e wafaveii el SR ford S vd arg (e farer den
Praivr) 2, 1981 g WA @1 GRT 317 & IFcHia HROT Fell A forfa fa
ST ) e AR ST Sud et Td i snave dridrEl 8y Wiek TR ¢ |

%ﬁ (WT}%&; _)%J%QS

(RToT= BAR)
' RIS aieRvl Afeddr

gl




Prafera R, Mawggrme i

wiw D13 ) NGT- 7€)
E
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U AT |
fava: @m0 Isfy sRa afiewor, o2 Roeh # Rare alowo wo 329 /2024 IorFs

arfl 9 e 3w 3fear @ s ¥ uRa sy Reie 28072025 @
IUTAH B T H |
HEIey,
YUY SRIF fvgs wra=h A0 e grr wiRa amder fRAie 28.07.2025 &1
A TgT e are, e w0 sfdrawor g wikd ey @ ofwr fag 8-
s 1. In this original application (OA), applicant alleges that large-scale illegal residential and

commercial construction is in progress in NOIDA and Greater NOIDA violating the environmental
norms.

s : 2.5)§)

2. Learned Counsel for the applicant submits that these constructions do not have requisite
environmental clearances, illegal borewells have been dug up and no sewerage system has been

Tt ey H forem wvmHs & amen @t A 8 f&— «8. Learned Counsel appearing for

respondent no.6- District Magistrate, Gautam Budh Nagar also seeks three weeks’ time to place on
record the details of the action taken by respondent no.6 to ensure action against such illegal
constructions.” j

J040 ITHA, UMl IEHRT-1, WEAe @ NEREE W 2164 /79—fd—1—
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